FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF IRAA CLOTHING PRIVATE
LIMITED

RELEVANT PARTICULARS

1. | Name of Corporate Debtor IRAA CLOTHING PRIVATE LIMITED
2. | Date of incorporation  of 26/07/2005
corporate debtor
3. | Authority under which ROC Mumbai
corporate debtor is
incorporated /registered
4. |Corporate Identity No. / Limited U17120MH2005PTC155066
Liability Identification No. of
corporate debtor
S. | Address of the registered office  |Regd Address: Plot No. B-7/3, Near
gglfj oggltré e%Itoafﬁce (if any) of lcamlin Naka, M.LD.C, Tarapur,
p Boisar, Palghar Thane, Maharashtra
401506 IN
Corporate Office: 201, Fulcrum, 'A’
Wing Sahar Road, Next to Hyatt
Regency, Andheri - east, Mumbai -
400099
6. | Insolvency commencement date 25/08/2023 (Order  received on
in respect of Corporate Debtor 26/08/2023)
7. | Estimated date of closure of 21/02/2024
insolvency resolution process
8. | Name and registration number Name: Mr. Prashant Jain
of the insolvency professional Registration No.
acting as interim resolution IBBI/IPA-001/IP-P01368/2018-
professional 2019/12131
9. | Address and e-mail of the Regd Add: A501, Shanti Heights, Plot
Interim Resolution Professional, No. 2,3,9B/10, Sector 11,
as registered with the Board Koparkharine, Thane, Navi Mumbai-
400709
Emalil id: ipprashantjain@gmail.com
10. | Address and e-mail to be used C/o SSARVI Resolution Services

for correspondence with the
interim resolution professional

LLP
Add: B-610, BSEL Techpark, Sector
30A, Opp. Vashi Railway Station,

Navi Mumbai — 400703



mailto:ipprashantjain@gmail.com

Website: www.ssarvi.com/

Website of CD:
http:/ /iraaclothing.com

Email: iraaclothing.cirp@gmail.com
11. | Last date for submission of 09/09/2023
claims

12. | Classes of creditors, if any, NA
under clause (b) of sub-section
(6A) of section 21, ascertained
by the interim resolution
professional

13. | Names of Insolvency NA
Professionals identified to act as
Authorized Representative of
creditors in a class (Three
names for each class)

14. | (a) Relevant Forms and https:/ /www.ibbi.gov.in /home/downloa
ds

(b) Details of authorized
representatives are available NA
at

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai
Bench has ordered the commencement of a Corporate Insolvency Resolution Process
of the IRAA CLOTHING PRIVATE LIMITED on 25/08/2023.

The creditors of IRAA CLOTHING PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 09/09/2023 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post, or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Mr. Prashant Jain
Registration No.: IBBI/IPA-001/IP-P01368/2018-2019/12131
Interim Resolution Professional
Date: 29/08/2023 in the matter of IRAA
CLOTHING PRIVATE LIMITED
Place: Mumbai


http://www.ssarvi.com/
http://iraaclothing.com/
mailto:iraaclothing.cirp@gmail.com
https://www.ibbi.gov.in/home/downloads
https://www.ibbi.gov.in/home/downloads
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POST OFFER PUBLIC ANNOUNCEMENT ARUNS ABODETLIVITED 1. | Name of Corporate Debior | IRAA CLOTHING PRIVATE LIMITED
(formerly known as M. B. Parikh Finstocks Limited) < | Data af incorparation of corparate deblor | 26072005
s H A H FOO Ds L I M I TE D CIN: L70100GJ1994PLC021759 3. | Autharity under which corporate dablor ROC Mumbs
Regd. Office: Desai House, Survey No. 2523, Coastal Highway, Umersadi,Killa Pardi, is incorporatadiregistiered
td 05071 District - Valsad — 396125, Gujarat; Mobile: +91-70456 77788; 4. | Corparate identity No. | Limitad Lisbility 17 120MH2005PTC 155068
SHAH Fe@Ds LIMITED

OPEN OFFER FOR ACQUISITION OF UPTO 1,55.350 {DI'IIE LAKH FIFTY FIVE THOUSAND THREE
HUNDRED FIFTY ONLY) FULLY PAID UP EQUITY SHARES OF FACE VALUE OF 310/~ EACH ("EQUITY
SHARES"), REPRESENTING 26.00% (TWENTY-3IX PERCENT) OF THE VOTING SHARE CAPITAL OF

SHAH FOODS LIMITED (“SHAHFOOD" OR “TARGET COMPANY” OR “TC") FROM THE PUBLIC Securities and Exchange Board of India (“SEBF) without the physical presence of the 8. | Insalvancy commencamant date n | 2510812023

SHAREHOLDERS OF SHAH FOODS LIMITED (“SHAHFOOD" OR THE “TARGET COMPANY™ OR “TC") AT members at a common venue, to transact the business as set out in the Notice of the 29" respect of Corporate Dabior [Crder received on 26/08/2023)
AGM dated 11" August 2023. 7. | Estimated date of closwre of insoivency | 2110212024

AN OFFER PRICE OF T100.00/- (RUPEES ONE HUNDRED ONLY) PER EQUITY SHARE OF THE TARGET ¥ i

COMPANY BY MR. AMIT BHANDARI (ACQUIRER NO. 1) MR. ANKIT BHANDARI (ACQUIRER ND. 2}, MRS.
HEMAKSHI MANAN PATEL (ACQUIRER NO. 3), MRS. INDU OMPRAKASH BHANDARI {ACQUIRER NO. 4),
MRS. KIRTIBEN RAJESH KUMAR PATEL (ACUUIRER NO. 5), MR. MANAN RAJESH PATEL (ACUUIRER
NO. &) AND, MR. OMPRAKASH BHANDARI (ACQUIRER NO. 7) (HEREINAFTER COLLECTIVELY REFER TO
AS “ACOUIRERS™) PURSUANT TO AND IN COMPLIANCE WITH REGULATION 3(1) & 4 OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND
TAKEOVERS) REGULATIONS 2011, AS AMENDED (“SEBI {SAST) REGULATIONS").

This Post Offer Advertisement is being issued by GYR Capital Advisors Private Limited, the Manager fo the
Ofter (“Manager”), on behalf of the Acguirars, in compliance with Regulation 18 (12) of the Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Reguiations, 2011, as amended
(“SEBI (SAST) Requiations®) in respect of Open Ofler (“Offer”) to acquire up to 1,565,350 (One Lakh Fifty
Five Thousand Three Hundred Fifty Only) Equity Shares of Rs. 10/- each, baing constituting 26.0:0% of the
voting Share Capital of the Target Company at a price of Rs. 100.00/- (Rupees Hundred Only) ("Offer
Price”}). This Post Offer Pubdic Announcement is 1o be read with Public Announcement dated May 15, 2023
("PA") and the Detailed Public Statement ("DPS") published on May 22, 2023 in Financial Express (National
English Daily — Al Editions), Jansatta (Mational Hindi Diaily - All Editions), Mumbai Lakshadweep (Regional
Marathi Daily - Mumbai Edition} and Financial Express (Regional Gujarati Daily — Gujarat Edition) with

Email: corporate @arunis.co; Website: www.arunis.co

NOTICE OF 29™ ANNUAL GENERAL MEETING OF ARUNIS ABODE LIMITED

NOTICE is hereby given that the 29" Annual General Meeting (“AGM”) of the members of
Arunis Abode Limited (“Company”) will be held on Tuesday, 26" September 2023 at 04:30
P.M. (IST) through Video Conferencing (“VC”) / Other Audio Visual Means (“OAVM”) in
compliance with the provisions of the Companies Act, 2013 (“Act”) and Rules made thereunder
and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 read
with all applicable circulars issued by the Ministry of Corporate Affairs (“MCA”) and the

In accordance with the applicable MCA and SEBI circulars, the Notice of the AGM
along with the Annual Report for the financial year ended 31=*March 2023 will be sent through
electronic mode only to those members, whose e-mail addresses are registered with the
Company / Registrar and Share Transfer Agent (“RTA”) / Depository Participants. The
requirement of sending a hard copy of the Annual Report has been dispensed with vide said
MCA and SEBI circulars. The Notice of the AGM and the Annual Report will also be
available on the Company’s website. www.arunis.co, the website of BSE Ltd. viz.
www.bseindia.com, and the website of CDSLt(agency for providing the remote e-voting
facilityande=voting system during the AGM) i.e. www.evotingindia.com.

The members can join and participate in the AGMthroughthe VC/OAVM facility only.

THE

DAILY.

»FINANCIAL EXPRESS

The Notice of the AGM provides detailed instructions for joining the AGM and the manner
of participation in the remote e-voting or casting votes through the e-voting system during
the AGM.

The members attending the meeting through VC/OAVM shall be counted for the purpose
of reckoning the quorum under Section 103 of the Act.

The cut-off date for the purpose of determining the eligibility of members for e-voting and
attending the AGM has been fixed as Tuesday, 19" September 2023.

In order to register/update their email address, the members holding shares in demat form
are requested to register the same with their respective Depository Participant(s), and
members holding shares in physical form are requested to furish the same to the Company
RTAi.e., Link Intime India Private Limited in the prescribed form. The detailed procedure for
registration/updation of email addresses is provided in the Notice of the AGM.

The members will have an opportunity to cast their vote remotely or during the AGM on the
business as set forth in the Notice of the AGM through the electronic voting system.

10/ Address and e-mai to be used for

11] Last date for submission of claims

13 Names af Insul-.lancg.' Professionals identfied | NA

FORM A
PUBLIC ANNOUNMCEMENT
(Under Reguisation & of the Insolvency and Bankruptcy Board of India

(Inaolvency Resclution Process for Corporate Persons) Requiations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
IRAA CLOTHING PRIVATE LIMITED
__ RELEVANT PARTICULARS

[dentification Mo. of corparate debtor

Address of the registered office and principsd | Regd Address: Plot Mo, B-713, Mear

offica (if any) ol corporate dablor Camlin Maka, M.I.D.C, Tarapur, Boesar,
Palghar Thane, Maharazhira 401506 IN
Corporate Office: 209, Fulcrum, "A' Wing
Sahar Road, Mext to Hyalt Regancy,
Andher - east, Mumbai - 00094

| resplution process
Mame and raglstzation numbsar of the
| insoévency professional acling as
| interim resoiubion professional
F'.-:lu:lrEES and a-mad of tha Inenm Resolution
| Profiessional, 85 registened with the Board

Name: Mr. Prashant Jain
Registration No.
IEEI'IPA-HI]!HP—FD_IE—E-HE[ITE—EMEH 211
Regd Add: A501, Shanti Haights, Flat No.
2,398, Sector 11, Koparkharing,
Thana, Navi Mumbas- 400705
Emall id; ipprashantjaing@gmall.com
Cio S3ARVI Resolution Services LLP
Add; B-610, BSEL Techpark, Sector 304
Cop. Vashi Radway Station, Mavi Mumbal
- 400703 Website: www.ssarvi.com/
Website of CD: http:liiraaclothing.com

| Email: Iraaclothing.cirpi@gmail.com

| D0ar2023

1 Classes of crediors, i amy, under dause (b) | MNA

| of sub-saction (AA) of section 21, ascertained

| by the inberim resolution prafessional

carrespansence with the interim
TR0t FIfEITE!SSII:Iﬁe'Il

to @ct as Authorized Representative of crediors
in & class [Thrae names for gach clazs)

respect to the aforementioned Offer. The manner of remote e-voting and e-voting during the AGM is provided in the Notice of ' 14 (a} Relavant Forms and | hittps:ffwnnibbil gov.in'homeddownloads

[ Warme of the Taget Comgany [ Siah Foods i teAGM. ) . N e reametve. | 19
7 Name ofthe Reqiimes nemirer Ko, 1. Mt Amet Ohandan Any queries/grievances pertaining to the e-voting process can be addressed to the Company ara availaile al
q .ﬂ.mlrer Hnl 2: i A e Secretary and Compliance Officer at the contact details above. ) o Matice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench has
A;}:irﬂr HI:I: 3 Mr.F:. Herriakehl Manarn Pasal For Arunis Abode L'mggg ordered the commencemeant of a Corporala Insohency Resolubon Process of the IRASR
Acquirer No. 4: Mrs. Indw Omprakash Bhandari Place: Mumbai Garima Mandhania ﬂﬂﬁfﬂ'.alﬁ'.ﬁllﬂmﬁq com %:::mfrznuﬁﬂigﬂmmﬁmg'?LmI'I'EI:I are: haraby cabed upon to submit Malr
; . . : S ; : , 2 .
iﬁ::: :: 2: ::::smﬁgﬁegaljﬂijﬁsgmiulmar Patel Date: 28" August 2023 Company Secretary and Compliance Officer f saims. with procd on or before 0940812023 to the inkesim resolulion professional 3l the addness
: i i , ! rmarlionad aganslantry Mo, 10.
7 — e Actirer Ko, T- Wik Umprakash Baniian Thi financial creditors shall submil ther caims with proof by alectronic means onfy. AJ ather
F | Nama of Parson Acting in Concerts (PACS) | MA creditors may submit the clsims with proofin persan, by post, or by electronic means,
4 | Wame of the Manager to the Crifer : GYR Capital Advisors Private Limited SHRIRAM FINANCE LIMITED | NOTICE FOR S MOty Pt e e puns e, Sdi-
5| Name of the Registrar to the Offer " Bigshare Services Private Limitad (Formerly known as Shriram Transport Finance Company Limited) LOSS OF SHARE CERTIFICATES Mr. Prashant Jain
i Corporate Identity No. (CIN) L65191TN1979PLC007874 13} PRAREER. CGHANORA AOSH) Jw Registration No.: 1BBUIPA-D01/P-PI1366/013-20191 2131
& | Offer Details ¢ p y No. HEMLATA JOSHI (Deceased) hald 400 shares in| | Date: 20082023 Interim Resolution Professional
| {a}_| Date of Opening of the Offer [ Thursday, August 03, 2023 SHRIBAM Regd. Office: Sri Towers, Plot No.14A, South Phase, Industrial Estate, e o, e s beaiiy S Derkvedts| | Place: uribei in the mattzr of IRAA CLOTHING PRIVATE LIMITED
(b} | Date of Closwre of the Offer | Frday, August 18, 2023 Fnace  Guindy, Chennai — 600 032, Tamil Nadu, India. | 618480 and {2] HEMLATA JOSHI {Deceased) jiw
7| Last Date of Payment of Gonsideration | Friday, Saptember 01, 2023 Tel: +91 44 4852 4666 | Fax: +91 44 4852 5666. FE&”EE: IEJI'!IJHEEFE-; -.I:Efnrll I’w :EW r::m'f: alll:! - =
& | Details of Acquisition Propozed in the Actual Website: www.shriramfinance.in Email ID: iepfclaims@shriramfinance.in No. 101512; Distinctive m.r-.-'imm“- B14451 - ' ) ).
Offer Document —_— 14830 of UNTED BREWERIES LINTED g CIN: L55100MH1989PLCO53417
T = : - | i's Registersd Offios a WEF ity NI .
L= Boreg : : ik Companies Act, 2013 (‘the Act’) read along with the Investor Education and Protection Fund | |!heraby giva notics that the said share Cartificales T A et ST
G | EERLGD TR Ul 20 Aitpy 1,09 L Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 (IEPF Rules) issued by Ministry | |27 55 ™ | hewve appled to the company for Email: hsindialimited @gmail.com, Website: www.hsindia.in
"B.4 | Size of the Dffer (Number of shares Rs.1.55,35,000 - Rs. 29,900 y ng, ! ’ y y SRR na i Irorm JECE AR A0 Iy Ol NOTICE OF THE 34™ ANNUAL GENERAL MEETING,
ticiiad by offer ari Hare! of Corporate Affairs and subsequent amendment thereto. | account.
muliplied by offer price per share] ] . R , , | The muibc is harats o aqeireel puthessing or BOOK CLOSURE & E-VOTING INFORMATION
p— in % - % As per the IEPF Rules, all shares in respect of which dividend has not been paid or claimed by the ,EE:'h-'jlg m'iaﬁy w':yﬂ:} :ﬂ:ﬂfﬂﬁ}ghn I{E_:"'aill Eg . )
B T B R el S B T shareholders of Shriram Finance Limited ( the Company) (formerly known as Shriram Transport | | Th campany iy acvise trster o shares fom| | Vo 1o 1 HEREBY GIVEN ';hatthe 34" Annual General Meeting (AGM) of the Gompan
: Agresments / Public Anouncement ' ' Finance Company Limited) and erstwhile Shriram City Union Finance Limited (SCUF) for seven LEFF -*"-uﬂ‘ri:?mi; '11'2- Ehjaﬂliﬂﬁrf- i: Lﬁffgﬂ e R will be held on Thursday, 21¢ September, 2023 at 12.30 p.m. through Video Conferencing
6 | Shares Acquired by way of Agreements 297400 | 4a04% | 2024007 | 4a84% consecutive years shall be credited to demat Account of the IEPF Authority by way of corporate | | FEUIECY Sl G ¥ RPGi 5y B2 ) | (Ve)/ Other Audio Visual Means (ORV)to ransact the business setoutin the Nofice
87 | Shares Acuirad by way of Preferential 15508 | : - _ - action. All the underlying shares in respect of which the dividend has remained unclaimed for | |entertainad oy the companyin that behaié of AGM; . .
B8 | Shares Acquired by way of Dpen Offer (Ee360" | Z600% | 795 5% seven consecutive years (i.e.) from the Interim Dividend 2016-17onwards, will also be transferred | |Flace Hakiwani Oase  26.08.2025 | | Electronic copies of the Notice of AGM and Annual Reportforthe year2022-23 have been
5.9 | Shares acauied after Detailed Publi g o i R to IEPF Authority and the due date for such transfer is November 30, 2023 and December 01, PRADEER GHANDRA JOSHI (Clalmant) sentto the shareholders whose email IDs are registered with the Company/Deposito
" | Statement ) 2023, respectively. For details of those shares, the shareholders may refer the Company’s website Eartflpal\r]]tS: The Shamebls also pohsted onthe ComEany s website \;v;vw.hsmgl?.lr;. i
- - 2 = T — http://www. www.shriramfinance.in under the ‘Investor’ section. Individual notices are sent to the urther, Notice is hereby given that pursuant to the provisions of Section 91 of the
4,10 | Post D fler Share holding of  Acquirers alon 4,47 840 4.96% 2582 838 49 01% . . . L
with PACS e ’ “ respective Sharenolders at their registered addresses informing them about the due dates for Gompanies Act, 2013 read with Rules thereon and Regulation 42 of the SEBI (Listing
871 | Pre & Post offer sharenaiding of the Public | Pre Offer | Posl Offer | Pre Offer® | Post Offer transfer of unclaimed dividend to IEPF Authority. Accordingly, the concerned shareholders of the Obligations and Disclosure Requirements) Regulations, 2019, the Register of Members
| T T o Company and erstwhile SCUF are requested to make an application to the Company/Company’s KANIKA INVESTMENT LIMITED and the Share Transfer Book of the Company will remain closed from 15" September,
.’“"“5:;"' L 12:;9% Eqﬁsnig - 3525?% : 353 ggf; Registrar and Share Transfer Agent (contact details are given in last para of this notice) by (CIN: U65993TNIS79PLCOS0181) 2023t021% September, 2023 (both daysinclusive). _
L Thursday, November 16, 2023 for claiming the unpaid Interim dividend for the Financial Year 5 DT, Tamil Nadu - 621651 Interms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Gompanies

Corporate Office: 7F-7H (7" Floor),
Hansalaya Building, 15, Barakhamba Road,
New Delhi — 110001
Email: support@kanikainvestment.com ;
Ph. No. 011-41070069

" Assuming full acceplance undar the Open Offer,

“The Acquirers shall complefe the fransaction under Share Purchase Agreement within 30 days from the
dlate of this annowncement.

Capitalized terms used in this announcement, but not defined, shall have the same meaning assigned to
them in the PA, DPS and the Letter of Offer. Al other terms and conditions of the Offer shall remain
unchanged.

The Acquirers accept the responsibility for the information contained in this Announcament and akso for the
obligations of the Acquirers along with PACs |aid down in the SEBI {SAST) Regulations and subsequent
amendments made thereol.

A copy of this Post Offer Advertisemant will also be available on the SEBI website at www,sebi.gov.in, BSE
website at www.bseindia.com, Company's Website at www.shahfoods.com and at the Registerad Dffice of
the Target Company i.e. Chhatral, Kalol-Mehsana Highway, Taluka Kalol Gandhinagar, Gujarat 382729

THIS ANNOUNGEMENT 15 ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACOUIRERS

GYR Capifal Advisors Private Limited
GIN No.: U67200GJ201 TFTCO96308

428, Gala Empire, Near J B Tower, Drive in Road, Thaltaj,
Ahmedabad, Gujarat - 380054

G Y Rr Tel Mo.: +91-87 77564648

Capital Advisors Email:info@gyreapitaladvisors.com
Websile: www.gyrcapitaladvisors.com

Contact Person: &r, Mohit Baid
SEBIReg. No.: INMOOOO1 2810
SEBI Registration Validity; Perpetual

(Management and Administration) Rules, 2014 and Regulation 44 of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015, the Company is pleased
to provide its members the facility of ‘remote e-voting’ to cast his/her vote electronicall
in respect of the business set forth in the Notice and the following details are give
below:

(@) The remote e-voting shall commence at 9.00 a.m. on 18" September, 2023;

(b) The remote e-voting shall end at5.00 p.m. on 20" September, 2023;

(c) the cut-off date is 14" September, 2023 i.e. the date for determining the eligibility to
vote by electronic means orin the AGM;

(d) Any person who acquires shares of the company after dispatch of the Notice and
holding shares as of the cut-off date, may obtain login ID & password by sending a
email to ivote @bigshareonline.com and if already registered with Bigshare Services
Pvt. Ltd., then existing user ID & password can be used for remote e-voting;

(e) (i) Remote e-voting shall notbe allowed beyond 05.00 p.m. on 20" September, 2023;
(i) The facility for voting by remote e-voting shall be made available atthe AG

forallthose members who are present during the meeting through VC/OAVI
but not cast their votes by availing the remote e-voting facility. The remote e
voting module during the AGM shall be disabled by Bigshare Services Pvt. Ltd
forvoting 15 minutes afterthe conclusion of the Meeting;

(iii) A person, whose name is recorded in the register of members orin the registe
of beneficial owners maintained by the depositories as on the above cut-off
date, only shall be entitled to avail the facility of remote e-voting or voting
during the AGM;

(f) The Notice of AGM is also available on the Company’s website www.hsindia.in and
website of Bigshare Services Pvt. Ltd. www.ivote.bigshareonline.com.; and

(9) Contact details of the person responsible to address the grievances connected wit
the remote e-voting: Mr. Prasad Madiwale, Deputy General Manager, Bigshare
Services Pvt. Ltd., E-mail:ivote @bigshareonline.com, Contact No.: 1800225422.

Fore-voting instructions in detail, please go through the Notes to the AGM Notice sent

2016-17 onwards so that their shares are not transferred to the IEPF Authority. No claim shall lie
against the Company in respect of unclaimed dividend and corresponding shares transferred to
IEPF Authority pursuant to the said IEPF Rules. Shareholders may note that both the unclaimed
dividend and shares once transferred to the IEPF Authority can be claimed from the IEPF Authority
after following the procedures prescribed under the IEPF Rules (refer the IEPF website http:/
www.iepf.gov.in).

In case the Company does not receive any communication from the concerned shareholders by
Thursday, November 16, 2023, the Company shall credit those shares to the demat account of
IEPF Authority as per procedure stipulated in the IEPF Rules. Kindly note that all future benefits
like dividends arising on such shares would also be transferred to IEPF Authority.

For any queries on the above matter, shareholders are requested to contact Mr.Dnyandev
Choudhary at Telephone No.022 — 4095 9558 or Mr. Vinay Patil at Telephone No.022 - 4095 95
42; email:iepfclaims@shriramfinance.in or Company’s Registrar and Share Transfer Agent,
M/s.Integrated Registry Management Services Private Limited Mrs. Anusha N/Mrs.Uma Maheswari
M. at Unit: Shriram Finance Limited, 2nd Floor, “Kences Towers” No.1 Ramakrishna Street, North
Usman Road, T. Nagar, Chennai-600 017. Telephone No.+91-44-28140801 to 28140803 Fax
. +91-44-28142479; email : anusha@integratedindia.in

PUBLIC NOTICE FOR LOSS OF
CERTIFICATE OF REGISTRATION

NOTICE is hereby given that Original
Certificate of Registration (CoR No. B-
07.00744 dt. 01/09/2003) issued by
Reserve Bank of India, Chennai, to Kanika
Investment Limited for carrying on the
business of NBFC, has been misplaced and
not traceable. If found, please return the
same to the Company at its Corporate
office Address. Further the Public is being
warned against misutilization of above
certificate by unscrupulous elements.

. . _ For Kanika Investment Limited
For Shriram Finance Limited

Sd/-
sd/- .
Sanjay Naveen Gowan
u Bala§undararao Managing Director
Company Secretary and Compliance Officer

Place: Chennai
Date : August 28, 2023

CLARTY | TRIST | GROMWTH

Date: 28 August 2023

SEHI Regalesed Catkgary 1 Mesoias Heaes

Place: Ahmedabad
Date: August 29, 2023

QUINT DIGITAL MEDIA LIMITED

CIN: LT4110DL1985PLC3TI34

to you.
Registered Office: 403 Prabhat Kiran, 17, Rajendra Place, Delhi- 110006 Tel: 011 45142374 y For HS India Limited
A L L l M I T E D Corporate Office: Camousties’s Building, Plot No. 1, Sth Fioor, Sector 164, Fém Ciy, Noida-201301 Tel; 0120 4751318 Sd/
b n Iy il I: e5 nb.com I
U c SVakesit W dlg'ta eca.com | N el Place: Surat Hitesh Limban
{ Formely known as UCAL Fuel Systems leltcd:l NOTICE Date: 28" August, 2023 Company Secretar
Regd Office: 11B/2 (S.P) e 3 attur Industrial Motice is hereby given that the Thirty Eighth (38") Annual General Meating (“AGM") of the Company will be convened on Friday, FCS-12568

o Tel. Mo September 29, 2023 at 400 p.m. through Video Conferencing (VC) Other Audio-Visual Means (OAVM) fo fransact the business, as

sal oul in the Notice of tha AGM. The vanue for the AGM shall be deemed 1o be the Registered Office of the Company.

The Ministry of Corporate Affairs ("MCA”) vide its General Circular Mo, 14/2020 dated April 8, 2020, General Circular No. 1712020
dated April 13, 2020, General Circular No, 2002020 dated May 5, 2020 read with other relevant circulars including General Circular No.
102022 dated December 2B, 2022 ("MCA Circulars™) and Securities and Exchange Board of India ("SEBI") vide its Circular no.

DIGJAM LIMITED

CIN : 1T 123G 5PLCORISRD
Registered Dffice : Azrodrome Road, Jamnagar - 381 008, Guarsl, Inda

NDTIGE

ifor the attenfion of Equity Shareholders of the company)
Sub: Transfar of Equity Shares of the company o Investor Education and Protection Fund {IEPF)
This Motice is hereby given to the shareholders of the company pursuant to the provisions of the Investors
Education and Protection Fund Authonty (Accounting, Audit, Transfer and Refund) Rules, 2016 notified by the
Ministry of Corporate Affairs (MCA) effective September 7, 2016 and subsequently amended by Notification
dated February 28, 2017{"the Rules") including any statutory modification(s) and enactment{s) thereof for time
being in force.

The Rules, amongst other matters, contains provisions for transfer of all shares in respect of which dividend has
not been paid or claimed by the shareholders for seven consecutive years or more in the name of Investor
Education and Protection Fund {IEPF) Autharity,

In adherence to the vanous requirements set out in the Rules, the Company has sent communications on
varous dates to all the concemed shareholders who have not claimed their dividends for last seven consecutive
years i.e., from financial year 2015-16 onwards, at their latest available address and whose shares are liable to
be transferred to the IEPF Authority under the said Rules for taking appropriate action(s).

The Company has also uploaded complete details of such shareholder(s) and shares due for transfer to the
|EPF Authority on its website www.ucalfuel.com. Shareholders are reguested to refer to weblink:
hitp:/fwww.ucalfuel comiinvestorsiinvestor information/unclaimed dividend/shares to verify the details of un-
encashed dividends and the shares liable to be transferred o the |EPF Authority,

Shareholders may kindly note that both unclaimed dividend and the corresponding shares transferred to |IEPF
Authority/Suspense Account including all benefits accruing on such shares, if any, till the date of valid claim, can

_ 4 ; ; : T Demat Please contact your Depository Participant (*DF”) and registerfupdate your e-mail address and bank account details as and signed Form I58-1 (akng with necessary suppartng documents), which is uploaced

be claimed back from the IEPF Authority, after following due procedure prescribed in the Rules in this regard. Holdings | perthe process advised by your DP. on wiebsite of the Company i www,digiam.co.n. Members hokding shares in demateralzed

: - _ . - X X made and wha have not yet registerediupdated thair 2-mail address are requasied to get

The concemed shareholder(s) holding shares in physical form and whose shares are liable to be fransferred to Physical | Shareholders holding shares in physical form are requested to send a scanned copy of the following details to the thair e-rmail i address registerad /updated by following the procadure of their respective DP.
Haolding Company's Registrar and Share Transfer Agent ie Skyline Financial Services Private Limited al %,

the IEPF Authorily, may note that upon transfer of shares to IEPF Authority the original share certificate|s) which
are registered in their name will stand automatically cancelled and be deemed non-negotiable. In case of shares
held in Demat Form, to the extent of shares liable to be transferrad, shall stand debited from the shareholders
account.

In case the company does not receive any communication from the concemed shareholders by 03.11.2023 the
comesponding shares to the unpaid/unclaimed dividend for seven consecutive years will be credited to the IEPF
Authonty and no claim shall lie againstthe Company inrespect thereof pursuant to the said Rules.

Shareholders may also note that the shares fransferred to the IEPF Authonty including all the benefits accruing
on such shares, if any, can be claimed from the |[EPF Authority by submitting an application to |[EPF as
prescribed under the Rules and the same is available on |EPF website wwwi.iepf govin.

For any queries on the aforesaid subject, the shareholders are requested to contact Company's Registrar and
transfer Agents, Integrated Registry Management Services Private Limited, Second Floor, “Kences Towers”,
No.1 Ramaknishna Street, Off. North Usman Road, T. Nagar, Chennai 600 017, Tamilnadu, Tel.No. 044-28140801
to 28140803; E-mail:csdstd@integratedindia.in

For UCAL LIMITED Seli- For DIGJAM Limited

Date : 28.08.2023 S.NARAYAN | | et2s 2028 oy Casrabiny & Campllmis Dica i
Biass - Dhennds Company Secretary TR ' ompany Secre ompliance Urricer Place : Jamnagar Executive Director
Place: Noida M No: A39190 Date : August 28, 2023 DIN: 10073636

SEBIHOVCFD/CMDVICIRIPI2020/79 dated May 12, 2020 read with other relevant circulars including Circular Mo.
SEBWHO/CFDVPoD-21PCIRI2023/4 dated January 3, 2023 have permitted the holding of the AGM through \Video Conference! Other
Audio Visual Means fill September 30, 2023 without mandafing the physical presence of the Members at a commen venue. In
compliance with these MCA Circulars and SEB! Circulars, the 387 AGM of the Members of the Company will be held through
YCIOAVM,

The: Notice: of the AGM along with the Annual Report for the Financial Year 2022-23 will be sent only by electronic mode to those
Members whose e-mail addressas are registerad with the Company! Depositories in accordance with the aforesaid MCA Circulars and
SEBI Circulars. Members may note that Mofice of the AGM and the Annual Repori for the Financial Year 2022-23 will also be available
on the Company's website www.quintdigitalmedia.com and on the website of stock exchange 31 www.bseindia.com. The Nofice of
the AGM will also be available on the website of the CDSL Le. www.svotingindia.com. Members can attend and participate in the AGM
throwgh the VC/OAVM facility only. The instructions for joining the AGM will ba provided in the Nofice of the AGM. Members attending
the meeting through VC/OAYM shall be counted for the purpose of reckoning the quorum under section 103 of the Companies Act,
2013 ("Act’)

In compliance with the provisions of Section 108 of Act, read with Rule 20 of the Companies (Management and Administration) Rules,
2014 as amended and Regulation 44 of the Sacurities and Exchange Board of India (Listing Obligations & Disclesure Requiremeants),
Regulations, 2015, Secretanal Standard- 2 issued by the Instiute of Company Secretaries of India and MCA Circulars, the Company is
pleased to offer ils Members (holding shares either in physical and elecironic form) the facility to exercise their vole by electronic
nmeans (remaote e-woling) as well as e-voting during the AGHM on all the resolutions set forth in the Motice of the AGM. Detailed procedura
for remote e-voting/e-voting will be provided in the Motice of theAGM.

Mambers will ba provided with a facility to attend the AGM through VCIOAVM through the virtual platform of Central Depository India
services {India) Limited ("CDSL"). The instructions on the process of e-voting, mncluding the manner in which the Members holding
shares in physical form or who have not registered ther email sddress can cast their vole through e-vating, will be provided as part of
the Motice of the AGK.

We urge all the shareholders who have nat registened their email addresses with the Company! Depositories 1o dao so forthwith in order
to receive all communications promptly without any disruption. Updating of comrect email address in the reconds will help us fo
communicate with you effectively, especially during this challenging times,

In case, members have not registerediupdated theiremail addresses & bank accouni details, please follow the below instructions:

subhashdhingreja@skylinerta.com
Following details/documents need to be provided in case of updating/registering email id:

1. Aslgnad request letter in form [SR-1 and provide other details like your name, email-d, Tobo number, number of
shares hald, copy of share cerificate and complete address: and

2. Self-atested scanned copyof PAN and an identity proof (such as Aadhaar Cand, Driving License, Elechion Identity Card),
Following details/documents need to be provided in case of updating Bank Account details:

1. Asigned request letter in form ISRE-1 and provide oiher detais like your name, emai-id, folo number, number of
shares held, copy of share carificate and complete address;
2. Saff-attested scanned copy of PAN and an idaentity proof (such as Aadhaar Card_ Driving License, Elaction idantity Cardy;

3. Copyofcancelled chegue, to capture Name and Branch of the Bank, details BankAccount number, type, IFSC Code

In case you have any quenes or issues regarding e-vating, you may refer the Frequently Asked Cuestions (*FAGS") and e-valing
manual available at www.evatingindia.com, under help section or write an email to helpdesk evoling@cdslindia.com or call
1800225533, All grievances connected with the facility for voling by electronic means may be addressed to Mr. Rakesh Daba, Sr.
Manager, (CDSL) Central Depository Services (India) Limited, A Wing, 257 Floor, Marathon Futurex, Mafatlal Mill Compounds, M M
Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to helpdesk.evoting@edslindia.com or call on 022
23058542/43, For any other queres regarding atiending the AGM throwgh VCIOAWM or for any other matter, kindhy write fo the
Company at cs@ihequint comor tothe RTAa! subhashdhingreja@skylinerta.com.  ror and on behalf of Board of Directors

Quint Digital Media Limited

HOTICE Is hereby given that the Sth Annual General Meeting ("AGM") of the Members of
Digjam Limited {the “Company’) will be held on Friday, September 22, 2023 at 11:00 a.m.
[IST) through Video Conferancing ("WC™) or Other Audie Visual Means (“OAVM")
in comgliance with the General Circulars of Ministry of Corporate Affairs, dated April 8, 2020,
April 13, 2020, May 5, 2020, Jaruary 13, 2021, December 8, 2021, May 5, 2022 and Decembar
28, 2022 ("MCA Circulars for General Meetings™), The Securilies and Exchangs Board of Inda
{..
["SEBI Circular for General Meetings™), applicable provisions of the Companéas Act, 2013
{“the Act™) and the Bules framead thareunder and fhe SEBI [Listing Obligatons and Desclosura
Requirements) Regulalions, 2015 (“the Lisling Regulations").

1.

Members are raquested fo go through Mobice of AGM carafully padicularly insiruction given
theraln for attending AGM, manner of castng vobe through Remaobe E-Vioting | E-oling during
AGM and matfers associated therawith

E-mail ; cosecfidinjam.co.in; Talephone © +81 [[288) 2712572-T1
Website : www.digiam.co.in

NOTICE AND INFORMATION REGARDING 8TH ANNUAL GENERAL MEETING

SEBI") circutars dated May 12, 2030, January 15, 2021, May 13, 2022 and January 5, 2023

sending of Annual Report |

Members may note that the Annusl Repart of the Company for the Finencial Year ended on
March 31, 2023 along wilh Nolice convening AGK will b2 senk only through s-mad ko all
thase members whose email addrasses are registenad with the Comgany or Registrar and
Share Transfer Agent ("RTA") or with their respective Depository Participant ("DP"},
im accordance with MCA Circulars for General Meslings and SEB| Circulars for General
Maetings. The Notioa and the Annual Rapor 'Will also be made available on the Company's
website at waw.digjam.co.in and on the websites of the Stock Exchanges i.e. BSE Limited
and The National Stock Exchange of India Limited at www bsendia.com and wasw.nssindia.com,
respaclively and on the wabsite of Nationat Sacurilies Deposilary Limitad (“NSDL™) al
Wy evoling nadl.oom,

Manner for registering! updating emall address

Members holding in Physical made and who have not yet registerediupdated their e-mail
address ars requested 1o regeslenmdate the same with MCS Shara Transfer Sgant Limitad,
ihe RTA of the Company at 383, Lake Gardens, fst Floor, Kolkata 700 (45, at e-mail id:
meastai@radiffmail.com or te the Company at nvestors@digiam.co.in, by sending duly filled

Manner of Casting vote through e-voling :

The Company is pleased o provide to 28 fis mambers hoiding shanes as on the cut-off date
Fricay, September 13, 2023 with the facility io exercise ther right to vote by elecionic means
{“Remote E-Voting") to fransact businass as 521 oul in the Nobce of AGM through the
Remote E-Valing fachity provided by NSDL. AddSonally, the Comparry 1s providing the facility
of E-Violing through E-Voting system on the day of the AGM (“E-Voting"). The detalied
manner of Ramaole E-Vioding/E-Voding on the day of the AGM for mambars holding shares
in dematerialised mode, ghysical mode and for members who have nof registered thair a-
mail address is provided in the Motice of AGM. The login credentiats will be sant o all efigibls
members at their registered e-mail addrass,

Book Closurs ;

The Register af Members and Share Transfar Ragister of the Company will remain closad
fromn Salurday, Seplembear 16, 2023 1o Friday, Septamber 22, 2023 (bath days mciugiva) for
the purpose of AGM

Manner of Attending AGM ;

Members can atlard and parbcipate 0 the AGM throwgh VCIOAYM onby. Instreslions far
attending the AGM through WEOAYM are provided in the Notice of AGM, Attendarce of the
Members atfending the AGM throwgh WEIQAWM wil be counted for the purpose of rackoning
fhe Quosum under Saction 103 of fhe Act,

financi @@ <pig-ir o0 ©
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The Company of Master Mariners of Jndia

K.Raheja Prime, 5" Floor, Sag Baug Road, Marol Industrial Estate,
0ff Andheri Kurla Road, Marol, Andheri East, Mumbai 400 059.
Tel. +91 98218 39084 E-mail: office@cmmi.co.in, Website: www.cmmi.co.in

PUBLIC NOTICE - 66" ANNUAL GENERAL MEETING

NOTICE is hereby given that the Sixty Sixth Annual General Meeting (AGM) of the
Company of Master Mariners of India (CMMI) will be convened on Friday,
22" September, 2023 at 1730 hours (IST).

Members may either attend the meeting physically at the Amber Conference Room,
1" Floor, Mirage Hotel, Marol, Andheri (East). Mumbai 400 059 or through video
conferencing (VC)/ Other Audio-Visual Means (OAVM).

The Notice of the Meeting setting out the business to be transacted together with the
Audited Financial Statements, Report of the Board of Directors and the Auditors thereon
for the financial year ended 31" March, 2023 (collectively the Annual Report) will be sent
through electronic mode to those members who have registered their email IDs with the
Company in accordance with the Circular No.20/ 2020 dated 05" May, 2020 read with
Circular No. 02/ 2022 dated 05" May, 2022 and issued by the Ministry of Corporate Affairs
(MCACirculars).

The Notice and the Annual Report have been uploaded on the website of the Company at
www.cmmi.co.in. The details for participating in the AGM physically or through VC/ OAVM
facility is provided by the Company in the Notice of the meeting.

The attendance of Members participating in the AGM either physically or through VC/

OAVMwill be counted for the purpose of ascertaining the quorum under Sec 103 of the Act.
Members who need any technical assistance before or during the AGM can contact
Capt. Sasikumar S., CEO, CMMI, Mobile no. 98218 39084, Email: ceo@cmmi.co.in
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